
THE AUTHORITY ON N)VANCE RULINGS
IN KARNATAI(A

GOODS AND SERVICETAX
VANI.IYA THERIGE KARYALAYA' KALIDASA ROAI)

GANDHINAGAR, BENGALURU - 560 OO9

Advance Rulilg No. KAR ADRG \ | ZO18
Dated: 21"t March' 2018

Plesent:

1. Sri. Harish Dhamia,
Joirrt Coslt[issioner of Central Tax,
Bangalore West Cosrmissionerate,
Bengaluru.

Dr.RaviPlasad.M.P.
Joint Com@issioner of

Commercial Taxes (Vigilance)
Bengaluru

. . . . Member (Centtal Taxl

..,.Member(StateTax)

oRDER UNDER SUB-SECTION (41 OF SECTION 9a OF CENTRAL GOODS

AND SERVTCE TAX ACT, 2017 AND UNDER SUB-SECTION (41 OF SECTION

98 OF KARNATAXA GOODS AND SERVICES TAX ACT, 2()17

M/s Tathagat Heart Caie Centre LLP, having registered address at #

1212, 4rh Floor, K M P House, Yamunabai Road, Madhavanagar, Banga-lore -
560 001 and correspondence address at # 3I/32, A'Block, 1"t Floor, Crescent

Road, Bangalore - 560 001, are registered taxable person, holding GSTIN

M/s TATHAGAT HEALTH CARE
CENTRE LLP,
No. 12l2,4s Floor, K.M.P. House,
Yamunabai Road, Madhavanagar,
Bengaluru
corresDolde[ce Address:
No. 31/32. A' Block, 1$ Floor,
Crescent Road, Benealuru 560001

Name alld address of the

29AAKF'|17srDrZ5 /
291800000151ARXGSTIN or User ID

10-01-2018Date of filing of Form GST
ARA-01

Dr.Mahantesh Charanthimath,
Chairmar & Manasins Director

Jurisdictional Authority -
Centre

Joint Commissioner of Commercial
Tax, VTK-2, Koramangala,Jurisdictional Authority -

State

Yes, discharged Rs. 10,000-00
CGST : Rs.5,000-00 ard KGST:
Rs.5,0O0-O0
CIN: PUNB 18O 129OOO27179 dated
05-01-2018

Whether the payment of
fees discharged and ifyes,
the arnount and CIN
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number 29AAKFT175LDLZ5, have hled an application, on 27.O1.2OL8, for
advance mling under Section 97 of CGST Act,20l7, KGST Act, 2017 & IGST
Act,2Ol7 read with rule 1O4 of CGST Rules 2017 & KGST Rules 2017, ia forln
GST ARA-OI. They enclosed copy of challan for Rs.1O,oOO/- bearing CIN
number PUNB I8O L29OOO27I79 dated 05.01.2018 towards the fee for advance
ruling artd hence t}le same is admitted.

2. Tl:.e applicant is a cardiologr specialised hospital running on a premises
taken on lease. They are providing cardiolory related, life saving, health care
services to the patients and the said output services are exempt from GST.
They have taken premises of one floor on rental basis from existing building of
Mallige Hospital for heart Care Services only.

3. The applicart sought advarce ruling on the question / issue that
'Whether GST ts levtable on the relt payable by a Hospltal, caterlng llfe
aavhg servlcea?'

PERSONAL HEARING: / PROCEEDII{GS HELD OtI O9.O2.2OLA.

4. Dr.Ma-hantesh Chararthimath, Chairman and Managing Director of the
applicant concern appeared and filed written submissions presenting the following;

(a) That the business enterprise is a Cardiolory specialised hospital which is
catering to life saving services and the hospital has taken tJre premises on
lease and running exclusive heart care centre.

(b) That during tlle service tax regime, t}Ie rent, on tlle room service provided to
the heart care patients undergoing treatment, was exempt from service tax
Lrnder notification llo.25/2OI2 ST dated 20-06-2012.

(c) That in the GST regime, hospital services are a.1l exempt from GST. Hence
the hospital does not have any output service tax to set off against the input
tax arising from pal.ment of GST on rent.

(d) The applicart want to know whether the rent paid or payable by the hospital
is exempt from GST.

FINDINGS & DISCUSSION:

5. We have considered t}re submissions made by the Applicaat in their
application for advalce ruling as well as tlle written submissions made by
Dr. Malantesh during the personal hearing. We also considered the question
/ issue on which advance ruling is sought by the applicant, relevant facts
having bearing on the question / issue raised, the applicant's understanding /
interpretation of law in respect of tlire issue.

6. The Applicart sought advance ruling on tl:e question that whether cST
is leviable on the amount of rent paid/payable by them towards leasing of tJle
premises by the hospital or not, which clearly falls under the purview
/jurisdiction of this authorit5r under Section 97(2) (e) of the CGST Act2017.
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7. Renting in relation to immovable Property is defined at 2(zzl of the

Notification No. L2l2077- Central Tax (Rate) dated 28.06.2017 as

(zz)'rentirlg in relation to immouable propertg'means alloruing,

permitting or granting access, entry, ocanpatio\ use or ang sach

facititg, tahottg or partlg, in an immouable propertg, ruith or urithout

the transfer of possession or control of the said immovable propertg

and incfudes letting, leosing, ticensing or oth.er similar qtrangements

in respect of immouable ProPerfu;

The Applicart has taken tJre premises on lease and running exclusive

heart care centre & providing health care services on commercial basis.

The impugned service of Rental or teosing seruices inuolving ottn or

leased non-residential propertg is cLassified under the heading (sAc) 997212

and is taxable under GST. Further no specifrc exemption is available under any

notification for the time being in force for the said service. Also there is no

provision available in the Act which allows exemption on a.rl input serrrice if tJre

output service provided by the taxable person is exempt.

8. In view ofthe foregoing, we rule as under:

RULING

GST is leviable on the rent paid / payable for premises, taken on lease by
\-' 

the applicant.

wr
(Harish Dharrfal

Member

Place : Bengaluru,
Date :21.03.2018

(pr.navt)/ri6air.u.P. l
Metrber
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